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The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): May I say that while the in-
tantion of both the hon. members was
aot to create any ugly scene in this
House, I agree entirely with my hon.
friend Shri Nath Pai that such prac-
tices are not good and are reprehen-
sible, and therefore they should never
be tolerated by the House. I on my
part immediately censured Mr. Patel
because I could do, I could not do it
fo Mr, Banerjee,

Mr. Speaker: The point is this, Not
unly chappals but so many times in
this House things are shown. Some
papers can be placed on the Table of
the House; some letters can be placed;
I ecould understand; that can be hand-
ed over to the Speaker. But so many
other articles, torn clothes and other
things were shown here last year; I
have seen that practice. We should
give up that practice and set up
healthy conventions so that the As-
semblies may copy us; what we do
here is done ten-fold in the assemblies
and we will not be in a postion to
say anything against them, 1 am sure
the whole House is one with me and
Mr. Nath Pai when we say this. We
adjourn now for lunch,

Shri Morarji Desal: Sir, the Finance
Bill should be passed today.

Mr. Speaker: We have taken 4}
hours and we have half an hour more
left. We shall take it up at 2 O'clock,
immediately after lunch.

13.27 hours.

The Lok Sabha then adjourned for
lunch till Fourteen of the Clock.

"he Lok Sabha re-assembled after
lunch at five minutes pasy Fourteen
of the Clock

. ent made with the re-
commendation uf the President.
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Mr. Deputy-Speaker: We have
finished clause 40. Out of 5 hours al-
lotted for the clause-by-clause consi-
deration, 4} hours have been already
spent and 30 minutes remain. We
must finish this Bill before 3 o'clok
with your cooperation, We have 65§
minutes. There are no amendments
to clauses 41 and 42.

The question is:

“That clause 41 and 42 stand
part of the Bill”.

The motion was adopted,

Clauses 41 and 42 were added to th:
Bill.

Clause 43— (Amendment of Act 6 of
1898).

Amendment made: *

Page 39, for lines 17 and 18,

substitute—

“For a weight not exceeding
sixty grams 2 paise;

For a weight exceeding sixty
grame and not exceeding one
hundred grams 5 paise”

(Shr Morarji Desai).
Mr. Deputy-Speaker; The question
is:
“That clause 43, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 43, as amended, was ndded to
the Bill, .

Clauses 44 to 47 were added 10 the
Bill, .

TheFiptSMle

Mr. Deputy-Speaker: There are a
number of amendments, I will have
to sort them out first and see which
are to be moved. Mr. Masani is et
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here. So, No. 8 is not moved, Mr.
Salve is not here. So, amendments
Nos, 9 and 10 are not moved.

Shri  Beni Shankar  Sharma
(Banka): I beg to move:*
Page 58—

for lines 19 to 40, substitute
~*“(A)(I) For all such com-
panies,—

(i) wherethetotal  in- 45 per cent of the
come does not exceed total income;
Rs. 50, 000

(ii) in the casc of acom- 55 per cent of the
panyin which the rotal income;
pul are substantial-
ly interested and where
the total income cx-
ceeds 50,000

(2) where the company
is not a company in
which the public are
substantially interested ,—

(i) in the case of an
industrail company—

(1) onsomuch of the &5 per cent;
total income as ex-
ceeds Rs. 50,000 but
does not exceed Rs.
Rs. 10,00,000.

(2) on the balarce, if, 60 per cent;
any, of the totalincome

(it) in any other case 65 per cent of the

total  income;
and”

S8hri N. Dandeker (Jamnagar): I
beg to move:*

Page 42, line 20,—

for “Rs. T,000" substitute
“Rs, 8,000". (45).
Page 42, line 30,—

for “Rs. 4,000" substitute
“Rs. 6,000". (46).
Page 42, line 41,—

for ‘“Rs. 220" substitute “Rs.
250". (47).
Page 43, line 1,—

for “Rs, 240" subatitute
“Rs. 300". (48).

Pm 43»""‘
omit lineg 12 to 44. (49).
Page 44,— .

omit lines 1 to 28. (80).

*Moved with the recommendation
of the President.

Finance (No. 2) SRAVANA 6, 1889 (SAKA)

Page 45, line 3,—

for “Rs, 4,000” substitute
“Rs. 6,000" (51).
Page 45, line 6,—

for “Rs. 4,000” substitute
“Rs. 6,000, (52),
Page 45—

omit lines 7 to 21. (53).
Page 45,—

omit lines 35 to 37. (54),
Page 46—

omit lines 1 to 17.  (55).
Page 46,—

omit lines 22 to 34, (58).
Page 47, line 5,—

for “52.5 per cent.” subslituie
“50 per cent"”, (57).

Page 47, line 22,—

for “45 per cent.” substitutc
“40 per cent.”. (58),

Page 47, line 25—

for “55 per cent.” substitute
“45 per cent.". (58).
Page 47, line 34,—

for “55 per cent.” substitute
“45 per cent”. (80),
Page 47, line 38,—

for “60 per cent.” substitute
“50 per cent.”. (61).
Page 47, line 41,—

for “865 per cent”, substitutc
“55 per cent"”. (62),
Page 47—

omit lines 41 to 46. (63).
Page 48,—

omit lines 1 to 10. (64).
pm 48:""

omit lines 31 to 46. (63).
Page 49—

omit lines 1 to 21. (66),
Page 49, lines 20 and 30,—

omit “after the 3lst day of
March, 1961”. (87).
Page 49, lines 35 to 37—

omit “after the 28th day of
February, 1964". (68).
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Page 49, line 41,—

for “70 per cent”. substitute
“60 per cent”, (69).

Page 50, line 9,—

(i) for “12.5 per cent.” substi-
tute “5 per cent.”.

(ii) for “2.5 per cent” substi-
tute “Nil", (70).

Page 50, line 10,—
for “any other income” substi-
ture—"income by way of divi-

dends or interest on security”.
(71).

Page 50—
after line 11, insert—
“(iii) any other income. ...
10 per cent. Nil", (72).
Page 50, line 13—
omit “4 per cent”. (75).
Page 50, lines 14 and 15—
omit “surcharge at 8 per cent.
of the amount of the income",
(74),
Page 50, line 25—
omit “4 per cent.”. (73).
Page 50, line 37—
for “14 per cent." substituie—
“12 per cent.”. (79).
Page 50, line 41—

for “28 per cemt.” substitute—
“24 per cent.”. (80).
Page 50, line 45—
omit “after the 31st day of
March, 1961", (81).

Page 51, line 8—

omit “after the 28th day of
February, 1944". (82).
Page 51, line 12,—
for ‘44 per cent.” substitute—
“24 per cent.”. (383).
_ Page 51, line 13,—
for 70 per cent.” substitute—
“§0 per cent.”. (84).
Page 52, line 26,—
for ‘“Rs. '14008" substitute
“Rs. 8,000", (85).

Page 52, line 36,—

for “Rs. 4,000" substitute
“Rs, 6,008". (88).
Page 54—

omit lines 7 to 39. (87).
Page 55,—

omit lines 1 to 25. (88).
Page 56, line 3,—

for “Rs. 4,000" subsiitu.e
“Rs, 6,000". (89).
Page 56, ling 6,—

for “Rs, 4,000 substitute
“Rs, 6,000". (80),
Page 56—

omit lines 7 to 21. (91).
Page 57,—

omit lines 1 to 20. (92).
Page 57—

omit lines 25 to 37. (93).
Page 58, line 22,—

for “45 per cent.” substitute—
“40 per cent,”. (94),

Page 58, line 25—
for “55 per cent." substiture—
“45 per cent.". (95).
Page 58, line 32,—
for “65 per cent.” substitute—
“45 per cent.”. (96),
Page 58, line 36,—
for “60 per cent.” substitute—
“50 per cent.™, (97).
Page 58, line 39—
for “65 per cent.” substituiex
“55 per cent.”. (98).
Page 58—
omit lines 41 ap 45. (WY).
Page 59,—
omit lines 1 to 19. (198).
Page 59—
omit lines 31 to 44. (iQl).
P-W m-"'
omit lines 1 to 23. (102).
Page #9, limes 31 apd 35—

omit “after the 3ist day of
March, 1861". (168).
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Page 60, lines 38 to 40,—

omit “after the 20th day of
February, 1964”. (104).

Page 60, line 44—
for “70 per cent.” substitute—

“60 per cent.”. (105).
Page 50, line 11,—
omit “4 per cent.”. (258).

tYhri 8. S, Kothari (Mandsaur): Sir,
I lieg to move:*

Page 44,—

omit lines 17 10 23. (129).
Page 45—

omit lines 16 to 21, (130).
Page 46—

omit lines 11 to 17. (131).
Page 46,—

omit lines 29 to 34. (132).

Shri Himatsingka (Godda): Sir, I
beg to move:*

Page 47, line 18—

after “domestic company”, in-
sert—

“45 per cent. of the total

income”. (133).
Page 47— '
omit lines 19 to 45. (134),
Page 48—
omit lines 1 to 46, (135).

Page 58, for line 18, substitute,

“L In the case of a domestic
company. ..... 45 per cent. of
the total income.”, (147).

The Deputy Prime Minister
Minister of Finance (Shri

Morarjl
Desai): I beg to 'move:*

Page 50, for lines 8 and 9, subs-
Titute—

‘(i) on income by way of
interest other than “Interest on
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Securities‘:...lo per cent, Nil’.
(182).

Page 50, for lines 28 and 29,
substitute_

‘(i) on income by way of in-
terest other than “Interast on

Securities” .. 20 per cent, Nil".
(163),

Page 50, line 41,—

for “28 per cent.”, substitute
“24.5 per cent.”. (164),

Shri Kanwarlal Gupta  (Delhi
Sadar): I beg to move:*

Page 42, line 30,—

for “Rs.

4,000" substitute
“Rs. 5,000".

(189),

Dr. Ranen Sen (Barasat):

I beg to
move: *

Page 45—

for lines 25 and 26, substitute—

“(i) where thetotal in-
come does not exceed
Rs. 25,000,

3 per cent of the
totelircome.”
(195)

Page 51,—

for lines 36 to 40 substiture—

“(1) where thetotal in- 3 per cent of the

come not exceed total income :
Rs. ﬁ_,ooo‘
2) wherethetotal in- Rs. 2
¢ com= exceeds Rs. per oi?u c;fmﬂ.z
6,007 butdoes not.ex- amount by which
ceed Rs. 12,000. total income
exceeds Rs,
6,000, 208

and Page 52,—

for lines I to 3 substitute—

“(3) wherethetotal in- Rs. 500 plus 10

come s Rs. 12,000 per cent of the
tutdoesnot exceed  amount

by
Rs. 15,000, which the totl
income e

Rs, 12,000;" 209

*Moved with the recommendation of the President,

1638( Aii) LS—8,
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[Dr. Ranen Sen)
Page 52, line 36—
for “Rs, 4,000” substitute—
“Rs. 5,000". (210).
Page 54, line 21—
for “Rs, 30,000". substitute—
“Rs. 15,000". (211).
Page 54, line 26,—

“Rs, 30,000 substitute—
“Rs, 15,000". (212).

Mr. Deputy-Speaker: I will have
to regulate the time now because on
the third reading also some hon. Mem-
bers want to speak.

Shri Shri Chand Goe] (Chandi-
garh): There are some amendments,
Nos. 245 to 248, in my name also.

Mr. Deputy-Speaker: They are
covered by other amendments, There
is no independent amendment in your
pame which is not covered.

for

Shri Shri Chand Goel: They are
covered.
Mr. Deputy-Speaker: Therefore

there is no question of your moving
any amendment,

Shri Indrajit Gupta (Alipore):
There is not much need for speeches,
but we would like to know from the

hon. Minister the reasons for not
accepting the amendments,
Mr. Deputy-Speaker: Your sug-

gestion is '‘most welcome to the Chair,

Shri Kanwar Lal Gupta: We want
to say a few words,

. 'Mr. Deputy-Speaker: That is not
possible. Yesterday I was quite lieral
because certain points were raised.
Now at the third reading stage again

there will be a request to make
certain observations.
Shri 8. S, Kotharl: You can cut

out speeches on the third reading but
during the second reading you should
allow them.

Mr. Deputy-Speaker: Already some
hon, Members have expressed a desire
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that at the third reading stage they

must get an opportunity and I do not
want to deprive them of that.

Shri N, Dandeker: I will cover my
amendments in remarks extending
over five minutes only.

Mr. Deputy-Speaker:
right,

That is all

Shri S. S, Kothari:
only five minutes,

I will also take

Shri Kanwar Lal Gupta: I

will

cover in three to five minutes,
My. Deputy-Speaker: Two or
three minutes for each is all right.

Sh+: Dandeker.

Shri N, Dandeker: Al the amend-
ments that I have tabled in respect of
the First Schedule can be covered by
observations in four categories.

In the first place, in so far as per-
sonal assessmentg are concorted 1
am suggesting a higher t'x * e mini-
mum. As against the figure of
Rs. 7,000 for the Hindu undivided
family I have suggesteq Rs. 8,000 and

.as against Rs, 4,000 for the individual

1 have suggested Rs. 6,000.

There is a gecond group of amend-
ments,—I will not mention their
numbers because it will take a long
time to sort them out,—which are
concerned with one basic suggestion.
The suggestion is that the basic rate
of company tax ought not to be more
than 45 per cent and all the amend-
ments that I have tabled in relation
to the taxation structure in relation
to companies is geared round this 45
per cent but accepts the differentials
which have been suggested for various
categories of companies including
companies with small incomes, com-
panies in which the public are mnot
substantially interested but which
engaged in manufacture vof certain
commeodities, other companies in which
public are not substantially interest-
ed and so on. The basic rate in the
taxation structure in Part I relating
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to campapies is 55 per cent with dif-
ferentials up and down. My proposal
is that the basic rate should be 45
per cent with corr differen-
tials up and down., In other words,
the principle of differentiating bet-
ween different types of companies I
have maintained.

The third principle that I am try-
ing to get through in these amend-
ments—and this I also referred to in
my genera] speech during the consi-
deration of the Bill—is to remove all
surcharges, The total burden of
direct taxation, basic rates plus sur-
charges, is in my judgment terribly
excessive. It inhibits production ac-
tivity, hard work, enterprise and risk
taking, It inhibits savings. It is al-
together bad. Therefore one wav of
reducing thig burden. I submit, is
to remove surcharges,

Fourthly, specifically under the head
of surcharges I wish to draw atten-
tion to the surcharge on unearned
income. I am unable to understand
how there can be a surcharge on un-
carned income when we have, at the
sime time, a wealth-tax. A person
who hus got unearned income is pena-
lised twice over., He has to pay
wealth-tax on the wealth which yields
the incomes and when the income
comes in, it is dubbed as “unearned”
income and he has to pay surcharge.
I suggest that there is a special justi-
fication for the removal of this sur-
charge on unearned income. I am
aware that the limit for imposing
sur-charge has been now raised con-
siderably, But the principle is total-
ly wrong. I suggest such double taxa-
tion of unearned income, once on the
wealth and once again on unearned
income, ought not to exist.

Finally, Sir the dividend distribu-
tion tax, I think, is a bad tax. If
there is need to encourage ploughing
back of profits, we should mnot go
about it negatively by penalising dis-
tribution of profits. The right way
tn go about is to have a rebate of tax
1o the extent of profits not distribut-
ed. That makes sense. But the divi-
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dend tax, as it exists to-day in the
tax structure, penalising distribution
of dividends ought not to exist, No-
body makes any investment in com-
panieg for the sake of his health. He
does so because he gets dividend. To
penalise this is a wrong way of
getting around to the question of not
distributing too much and of en-
couraging the ploughing back of pro-
fits. :

Shri S, S. Kothari: I would like to
emphasise that the exemption limit
for low income group people should
be raised to Rs, 6000. In view of the
rise in prices, it is essential that the
middle-class people whose income is
so low should be given relief. It
would also assist the authorities and
will reduce the collection expendi-
ture. Besides, the amount left in the
hands of the people for consumption
would indirectly help industry, which
is suffering because of lack of pur-
chasing power,

Secondly, about these sur-<charges,
I would like to emphasise that the
Government has raised the rate of
taxation to guch an extent that
it has reached the stage of di-
minishing  returns. In the last
Budget, 10 per cent increase in taxa-
tion was made; it has resulted in
actual decline in income-tax receipts
from Rs. 148 crores in 1965-88 to Ra.
143 crores in 1966-67, This is a very
pertinent point.

Then, with regard to corporate taxa-
tion, compared to the pudgeted figures,
there was also a shortfall of about
Rs, 20 crores. That means the higher
is the rate of taxation, the lesser is
the return.

In view of the depreciation in the
value of money, it is very important
that the various slabs of personal in-
come-tax should be revised. These
were reconstituted three or four years
ago. Since then, the price level has
increased considerably and if these
slabs are revised equitably, I think,
it will help the assessees.
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In my opinion, all these points are
very pertinent and the Finance Minis-
ter should consider them.

o AT WA QA . WeAW AR,
%% frgas & a1t & ¥ faaet wifs-
Hew § o A ¥ sAF A fgs #0
s at g f st vy fefie 4 g
g Ja®t agr 7% Q9 gnT F7 feAr
a1 S TFo Jo UFo F1 ot fle &
7 T A AT FT § gwTT & famyr
I | ATHTS AT weq % faar s o
wee W, & W fagrr &1 AQT
£ 5 & oF st &1 g @® W
WTRHT T A AT 5W O®T [ ®iE
7 & Figeqmw qw & fov g
wfgw Wt ag it & wmar § froad
T7. WG T qUATHT qIET AW T
0 F7A qedt § aif Fd T 7@
afew ddt feafe 2w a7t oa @ 9t
FWA TAAT S4TET @ A% § WIT AT
w7 Y § T faelT et & foo formar
TEAT, AOAT i wOw T
aer qfewd it 74T § | FEET AR @
o ag W § fF ag aeafo e
agw {1 ag aw gt ok gafow w7 aw
ggsga fafgeaT & a1 14 wrw
& 0T o §, IFH ¥ 4 TR WA
fagsr @ W Faer 10 TR wREY
TE AN | IEY WTIRT AT WA § AR
FAT 1) T ATe AN w Ty Fot
10 faet &1 12 %o wwar @ Afew
qHIS Ft B, F1E 7 AT wTAT fRT
Faetam g7 &a & fqet 57, T &
aqreHt #1 fogat o & arf @Y ey
W wtyat g g, SAY B TW@T AT q€
4 F5TT & FIT FT 3 &, 790 g graT
g6 Y 1 a wvd 7Y dATeR |Tw ¥ 9w
F AT AT G- AT AT TR F i @
U oA A W Iq e § 9 9%
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"T ®Ecw foar av € F® w1 A
AFH EI ATHT § =X AT FT AE &
# womar § T ag Jwaw 7€ g

gEO I § g Aqwar g, o
LTS ¥ a1¢ ¥ § i 7g ot grror dv
¥ ¥ § a8 Aga 94TRT ¢ WK T a4
T W EIT & 1 A7 saaT qrey [
W F At dvw & wHwT oW A
s, daw sarEr wranr | gafag #
AT w1 AT T g R g A
a7 fqmr7 &%

Dr. Ranen Sen: Our amendments
fall in three categories,

The first is with regard to registered
firms. The total income upto Rs. 25,000
has been exempted from any tax. We
have proposed 3% tax. After all, it
comes to Rs. 750 a year, Such a firm
whose total income does not cxceed
Rs. 25,000 a year should be able to
pay this much.

I, the second group of amendments,
we have increased the tax exemption
limit from Rs, 5,000 to Rs. 6,000 in the
lower rung. We have sought to re-
duce the percentage of income-tax
levied on them, which will, in fact,
help the middle class people. What
we have suggested is that upto
Rs. 6,000, the tax should be at the
lowest rung, 3%. A man drawing
Rs, 500 a month will have a little bit
of tax relief. If actually any tax re-
lief is to be given today, it should
be givep to the middle class people
and to the poorer sections of the
people. That is why, in our amend-
ment, we have sought to raise it from
Rs. 5,000 to Rs. 6,000.

The third category of amendments
is a little important, Here, in this
Red Book, it is stated that at present
unearned income exclusive of interest
on securities and dividends of Unit
Trust of India in the case of Indivi-
duals and Hindu undivided families,
upto Rs. 15,000, do not bear any un-
earned income surcharge. The Finance
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Bill seeks to increase this limit from
Rs. 15,000 to Rs, 30,000. My submis-
sion is that Rs. 15,000 are =xclusive
of interest on gecurities and dividends
of Unit Trust of India, etc. Therefore,
we have a strong objection to such
raising of the limit, We have sought
to retain this limit of Rs. 15,000, which
we think is quite sensible and quite
legitimate.

These are the three groups of am-
endments that we have moved.

Shri Indrajit Gupta: I wani to
clarify one point, so that there is no
misunderstanding. The Red Book to
which my hon. {riend referred just
now is not tlie one which contains the
thoughts of Mao, but the one which
contains the thoughts of Mr. Morarji
Desai.

Shri Beni Shanker Sharma: My
amendment is No. 1. What 1
mean to say is that the bene
fit of the smaller percentage of
taxation, namely, 45p.c., should be
extended to all the companies having
an income between Rs, 25,000 and
Rs. 50,000, irrespective of the fact
whether they are public companies or
private companies. The Finance Min-
ister has given this benefit only to
those companies which are public
companies, i.e,, the companies in which
the public are substantially interested.
Of course, he hag tried in a small way
a big experiment and I should con-
gratulate him on this experiment.
This is an axperiment in the incen-
tive system of taxation. I would only
say that he has been a little miserly
8o far as thig concession is concerned.

The loss one to it which he is anti-
cipating comes to only Rs. 18 lakhs or
so, I do not think it will be much
higher if this benefit is extended to the
private companies as well. Because
according to the figures for 1962-63,
which agre available, there were 12,024
company assessees with an income of
Rs. 361 crores and a tax of Rs, 156
crores, out of which about 7,968 com-
Panies were having an income below
Rs. 50,000 each will total income of
Rs. 10 crores paying a tax of 486
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crores. Therefore, the impact of
this relief will be much more than
the loss of revenue, and will go a long
way in determining the success or
otherwise of this experiment. I wil]
submit that, according to the business
principles, if you want to earn bigger
profits, you have to increase your
turnover with lesser margin of profit.

Shri Himatsingka: My amendment
seeks to suggest that the domestic
companieg should be charged at 45%
and there should be no dividend tax.
A certain amount of money should
be left in the hands of the company
for being ploughed back,

Shri Morarji Desai: All these
amendments are for redfiction of tax-
ation. If they had been for in-
crease of taxation I ghould have wel-
comed them,

Shri N. Dandeker; I do not think
that that is constitutionally allowed.

Shri Morarji Desai: 1 know that
it is not allowed, but I could have got
permission for it if it had been asked
for and there had been 5 suggestion
to increage the taxation and there
would have been an agreement on
this matter.

Dr. Ranen Sen: ] have asked for
an increase where the exemption has
been given up to the limit of
Rs. 25,000,

Shri Morarj)i Desai: It is true that
in onc case there has been a sugges-
tion to increase it. But even my
communist friendg have asked me to
raise the exemption limit, In thut
they and other friends opposite seem
to have the same mind. They are of
the same mind in opposing the Cong-
ress many a time. Therefore, I am
not surprised at this. But this is a
matter of a philosephy in which you
believe in regard to the raising or
lowering of the income-tax limit. If
we do not want indirect taxes, then
we should have direct taxes. If we
want to have direct taxes, everybody
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ought to pay g direct tax, Otherwise,
we would not be able to get any tax-
ation. The largest increases incomes

are in the group below Rs. 10,000.
The largest number are oc-
curring there. If they are not

brought into the income-tax pei, we
shall not be able to increase the num-
ber of persons who pay taxes direct-
ly. If there is any case I think that
the case is for reducing the level ra-
ther than for increasing it. At any
rate, that is the philosophy that 1 be-
lieve in. I may be wrong, and my
hon. friends may be right. But so
far ag I have got to believe in my
judgment, 1 have got to accept only
what I beMeve in. Therefore, it is
not possible for me to raise the Jimit
as asked for.

Ag regards the reduction of taxa-
tion on companies, there also I  am
unable to accept the suggestions for
removing the surcharges becauvse al
this means reduction in the income or
revenues of Government which I
cannot afford. It is not a matter of
what is logical and what is not logi-
fal,
or treble taxation. I see that there
is treble taxation and even quadruple
taxation in some ways but this can-
not be avoided. We want to see that
wealth must not be accumulated or
sollected 1o a large extent anywhere.
1 we want to ensure that then we
shall have to see that wealth goes
on Jlessening and not inereasing; in
that case, we shall have to go on tax-

. ing at different levels and in different
ways so0 that wealth does not accumu-
lat. but goeg on reducing. Otherwise.
how are we Eoing to get more tax
from people who earn much more?
fhere is no other way of doing it
It is because of that that it does be-
come double taxation, but then how
is one to avoid double taxation? Those
who get dividends from companics are
getting dividends after the >mpanies
pay income-tax. And still, dividends
in the handg of the shareholder will
be taxed ss income if his income is
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larger, and it will have to be taxed.
Nobody can deny that. Therefore, this
kind of double taxation will be there
in any scheme of things, whatever may
be the scheme of income-tax. There-
fore, it is not possible for me to accept

the propositions contained in these
arnendments.

There is one amendment which has
been moved by my hon. friend Dr.
Ranen Sen where he wants that the
exemption limit which raised for un-
earned income from Rs. 15000 to Rs.
30,000 should not be so raised but
should be maintained at Rs. 15,000. I
am a bit surprised that he does not
want to say that it should be reduced
completely, I would have understood
it much more i1 he had said that. But
if there is a case for exempting Rs.
15,000 I think there is a good case for
exempting even up to Rs. 30,000 or
even more, I am examining this
matter to sec what can be done, as T
said before, to simplify the whole sys-
tem of taxation both for individuals
and for companies so that we can do
with a much smaller rate and less
evasion and less computation of
various kinds of expenses and other
things. This iz what is being consi-
dered at present. If I succeed in And-
ing out a method which is both reali-
stic and precticable and is suth as can
be generally accepted, then many of
the objections which are raisad today
perhaps will be met and then we shall
have better methods of taxation, bet-
ter returns and less evasion or mini-
mum evasion. I cannot say that there
will ever be complete stoppage of
evasion. As long as human nature re-
mains what it is, we will always find
evasions of law, whatever the law be.
But we have to see that it is the
minimum. That is all we are required
to see. Thig is the attempt I am mak-
iﬂgv .

I am supporting only government
amendments and opposing all other
amendments,
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Mr. Deputy-Speaker: First 1 will
put the government amendments to
“ote, ,“

The question i=:

(i) Page 30, for lines 8 and 9,
substitute—

‘(i) on imcome by way of inter-
est other than “Interest on
Securities”... .10 per cent
Nil'.  (1962)

(ii) Page 50, for lines 28 and 28,
substitute—

(i) on mcome by way of inter.
est other than “Interest on
Securities”. .. .20 per  cont.
Nil'.  (163)

(iii) Page 50, line 41,—

for “28 per cent”, substitute “24.5
per cent”. (164)

! The motion was adopted.

Mr. Deputy-Speaker: I will put all
the other amendments together.

Shri N. Dandeker:
Ranen Sen's amendments,

Except Dr.

Dr. Ranen Sen: There are contra-
dictory amendments also. My amend-
ment are Nos, are 208, 209, 210, 211
and 212.

T "Moved with the recommendations of the President.
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Mr. Deputy-Speaker: I ghall now

put all these amendments of Dr. Ranen
Sen to the vote of the House.

Amendments Nos. 208 to 212 were put
and negatived.

Mr. Deputy-Speaker: I shall now
put all the other amendments to the
vote of the House,

All the other amendments were also
put and negatived.

Mr. Deputy-Speaker: The question
is:

“That the First Schedule, as
amended, stand part of the Bill"”,

The motion was adopted.

The First Schedule, as amended, was
added to the Bill.

The Second Sechedule was added to
the Bill,

The Third Schedule

Mr. Deputy-Speaker: There are
some amendments,

Shri Benl Shanker Sharma: I beg to
move*:

Page 78, line 30.—

- ——— —
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[_Shri Beni Shanker Sharma]
for ‘“religious
caste”
substitute—

community wr

“family, person or group of per-
sons” (12)
Page 79, lines, 13 and 14—
for “does not include”
subsiitute “inciudes” (13)
Page 85, line 32,—
Jor “ive hurdred” substitule—
“one thoustind” (14)
Sbri N. Dandeker: | beg to move*:
Page 77, line 9,—
for “fifty per cent.” subsiiiule—
“sixty per cent.” (106)
Page 78, line 30,—
For *“any particular religious

community or caste”
substitute—

“any relative or member of the
Hindu undivided family of
the assessee or of the foun-
der of the institution nr
fund” (107)

Page 81, line 6,—

for “eight per cent.” substitute—
. “ten per cent.” (109)

Page 83, line 22—
After “building” insert—
“not being rented premises”
(110)

Page 85—
for lines 30 to 43, substitute—

“80L. Where the gross total in-
come of the assessee includes
any income by way of divi-
dends (other than dividends
referred to in section B80K)
paid or deemed to have been
paid to him by an Indian Com-
pany or Indian Companies
there shal] be deducted, in
computing the total income of
the assessee, a sum vof rupees
one thousand or the whole of
such income by way of such
dividends whichever is less.”
(111)
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Page 86,—
omit lines 37 to 43. (112)
Page 90—
omit lines 1 to 37. (113)

Page 92, line 33—
for “sixty years" substitute—
“Afty five years” (114)

Page 68, line 9—

for “manufacture or production”
substitute—

“manufacture, production or
processing”. (215)

Page 76, lines 26 und 27,—

omit “who is not a citizen u.
India” (217)

Pa Ee 39,—

after line 31, insert—

“80RR. Where the gross total
income of an individual who is
a citizen of India and is resident
in India includes any remunera-
tion received by him outside
India for professional services
rendered by him, whether with-
in or outside India, as Char-
tered  Accountant, Solicitor,
Lawyer or Architect, or such
other professional service as is
notified by the Central Govern-
ment for purposes of section 80E
there shall be allowed a deduc-
tion from such remuneration an
amount equal to fifty per cent.
thereot in computing the total
income of the individual.” (224)

Shri Himatsingka: I ‘beg to move*:
Page 83, line 22,—
after “building”, insert—

“not being a building taken on
rent or lease” (153)

Shri S. S. Eothari: I beg to move*:
Page 851—
for lines 80 to 37, substitute—

“80L. (1) Where the gross total
income of an assessee being

*Moved with the recommendation of the President.
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the holder of any share or
shares in a company, includes
any income by way of divi-
dends, there ghall, in accord-
ance with and subject to the
provisions of this section, be
in computing the
total income of the assessee, a
sum not exceeding, one thous-
and rupees representing the
income by way of dividends
from an Indian Company or
Indian companies, included in
the gross total income.” (154)

Page 90, line 14,—

for
Page

for

“seventy”

Page

for

“seventy”

Page
for

“seventy”.

“forty" substitute “ffty”, (155)

90, line 18,—
“sixty” substitute—
(156)

90, line 27,—
“sixty"” substitute—
(157)

90, line 35—
“sixty"” substitute—

(158)

Shri Morarji Desai: I beg to move™:

Page

T7, for lines 7 to 10, substi-

tute—

“80G. Deduction

in respect of

donations to certain funds, chari-

table

institutions, etc.—(1) In

computing, the total income of an
assessee, there shall be deducted,
in accordance with and subject to
the provisions of this section, an
amount equal to,—

(a)

where the assessee is a com-
pany, fifty per cent., and

(b) in the case of any other

of the

assessee, fifty-five per cent.,
aggregate of the sums speci-

fled in sub-section (2).". (165)

Page
- for
(168)

80, line 5,
“fifty”, substitute ‘“forty”.
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Page 80, omit lines 16 to 20. (167)

Page 81, for lines 24 to 42, substi-

tute—

‘(reduced by the aggregate of the

(2

Provided

—

deductions, if any, admissible
to the assessee under section
80H and section 80I) of so
much of the amount thereof as
does not exceed the amount
calculated at the rate of six
per cent, per annum on the
capital employed in the indus-
trial undertaking or ship or
business of the hotel, as the
case may be, computed in the
prescribed manner in respect
of the previous year relevant
to the assessment year (the
amount calculated as afore-
said being hereafter, in this.
section, referred to as the rele-
vant amount of capital em-
ployed during the previous
year).

The deduction specified in
sub-section (1) shall be allow-
ed in computing the total in-
come in respect of the assess-
ment year relevant to the
previous year in which the in-
dustrial undertaking begins to
manufacture or produce arti-
cles or to operate its cold
storage plant or plants or the
ship ig first brought into use
or the business of the hotel
starts functioning (such asses-
sment year being hereafter,
in this section, referred to as
the initia] assessment year)
and each of the four mssess-
ment years immediately suec-
ceeding the initia] assessment
year:

that in the case of
an assessee, being a co-opera-
tive society, the provisions of
this sub-section shall have
effect as if for the words “four
assessment years”, the words
“gix assessment years” had
been substituted.

* Moved with the recommendation of the Pregident.
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[Shri Morarji Desai] and gaing assessable for the
(3) Where the amount of the pro- next following assessment year

fits and gains derived from the
industrial undertaking or ship
or business of the hotel, as the
case may be, included in the
total income (as computed
without applying the provi-
sions of section 64 and before
making any deduction under
Chapter VIA or section 2800
in respect of the previous year
relevant to an assessment year
commencing on or after the
1st day of April, 1967 (not
being an assessment year prior
to the initial assessment year
or subsequent to the fourth
assessment year as reckoned
from the end of the initial
assessment year) falls short of
the relevant amount of capi-
tal employed during the pre-
vious year, the amount of such
short-fall, or, where there are
no such profits and gains, an
amount equal to the relevant
amount of capital employed
during the previous year (such
amount, in either case, being
hereafter, in this section, re-
ferred to as deficiency) shall
be carried forward and set off
against the profits and gains
referred to in sub-section (1)
[as computed after allows-
ing the deductions, if any,
admissible under section 80H,
section 80 I and the said sub-
section (1)] in respect of the
previous year relevant to the
next following assessment
year and, if there are mo such
profits and gains for that
assessment year, or where the
deficiency exceeds such profits
and gains, the whole or
balance of the deficiency, as
the case may be, shall be set
off against such profits and
galng for the next following
assessment year and if and so
far as such deficiency cannot
be wholly so set off, it shall
be set off against such profits

and so0 on:
Provided that—

(i) in no case shall the defici-
ency or any part thereof be
carried forward beyond the
seventh assessment year as
reckoned from the end of
the initial assessment year;

(ii) whether there is more than
one deficiency and each such
deficiency relates to a diffe-
rent assessment year, the
deficiency which relates to
an earlier assessment year
shall be set off under this
sub-section before setting
off the deficiency in relation
to a later assessment year:

Provided further that in the case
of an assessee being a co-
operative society, the provi-
sions of this sub-section shall
have effect as if for the words
“fourth assessment year”, the
words “sixth assessment year"
had been substituted. (168)

Page 82, omit lines 1 to 41. (169)
Page 83, omit lines 1 to 16. (170)
Page BB, line 26, for “60 per cent.”,

substitute “65 per cent” (171)
Dr. Ranen Sen: I beg to move*:
Page 62—

omit lines 13 to 27. (213)
Page 63—
omit lines 27 to 38, (214)

Shri N. Dandeker: I beg to move*.
Page 68, line 9,—
for “manufacture or production”

substitute “manufacture, produc-
tion or processing”. (215)

Page 68, lines 11 to 14,—

omit “or the business of any
hotel where such business is carri-
ed on by an Indian company and
the hotel is for the time being
approved in this behalp by the
Central Government”. (2168)

* Moved with the recommendation of the President.
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Shri Indrajit Gupta: I beg to move®;
Page 78, line 30,—

after “caste” insert—

“family, person, or group of
persons”. (218)
Shri Sequiera (Goa, Daman and

Diu): 1 beg to move*:
Page 62, lines 17 and 18—

for “Indian company and used
by such company” substitute—

“assessee being a citizen of
India, partnership in which all
the partners are citizens of
India, or Indian company, and
used by the owmer”. (259)

Page 62, lines 18 and 19—

omit “and such hotel is for the
fime being approved in this behalf
ny the Central Government”.
1260)

Page 63, line 29,—

omit "being an Indian company”
(261)

Pape 63, lines 30 and 31—

omit “and such hotel is for the
time being approved in this be-
half by the Central Government".
(262) ’

Page 80, line 5,—

for “fifty" substitute “ten".
Page B4, line 23,—

for “a company” substitute “an

(263)

assessee”.  (273)
Page B4, —

omit lines 27 and 28, (274)
Page 84—

omit lines 29 and 30. (275)

S8hri S, S. Kothari rose—

Mr, Deputy-Speaker: I do not think
1 can permit speeches now. I am
afraid I have to finish this bil] before
3 O clock. N

Shri S, S. Kothari: Just one minute

Mr. Deputy-Speaker: As I said ear-
lier, many hon. members have reques-

* Moved with the recommendation of the P;:-'ésident-..
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ted that they be permitted to make
some observations at the end.

Shri 8, S. Kothari;: What
minute?

Mr. Deputy-Bpeaker: It is not pos-
sible now.

Shri N, Dandeker: There is just one
point I want to make, The amend-
ment to the long-term capital gains

tax is the most important thing that I
have got here.

Mr. Deputy-Speaker: 1 request the
Finance Minister to make some obser-
vations, No more speeches,

Shri Morarji Desai: In the matter
of capital gains, there is some difficulty
at certain brackets, but whatever is
done, the difficulties come in. In spite
of that, I am prepared to raise the
percentage of deduction from 40 to 45,
and from 60 to 65, if the hon. members
are willing about it, but I am not pre-
pared to raise it to 50 and 70, respec-
tively, Otherwise it would mean a lot
of amendments to several sections
which have already been passed.

Shri N, Dandeker:
acts as a terrible
matter, but what
accept.

Shri S. S, Kothari rose—

Mr. Doputy-Speaker: You have had
enough opportunities,

is one

“Simplification”
inequity in this
he says I.must

Shri Morarji Desai: I beg to move*:

Page 90, line 14, for “forty"
substitute “forty-five"; (277)

Page 90, line 18, for ‘sixty”

subgtitute “sixty-five”; (278)

Page 90, line 27, for ‘“sixty”

substitute “sixty-five”; (279)

Page 90, line 35, for “sixty”

substitute “sixty-five”. (280)

Shri 8. §. Kotharl: Simplification
should not lead to an increase in tax
liabilities. That is all that I wanted
to say.

Shri Morarjl Desal; It leads to in-
crease and to drrrease also.
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Mr. Deputy-Speaker: I shall put
government amendments to the vote
of the House—Nos, 165, 166, 167, 168,
169, 170, 171 and the last one just
moved. The question is:

(i) Page 77, for lineg 7 to 10,
substitute—

“80G. Deduction in respect of
donations to certain funds, chari-
table institutions, etc.—(1) In
computing the total income of
an assessee, there shall be de-
ducted, in accordance with and
subject to the provisions of this
section, an amount equal to,—

(a) where the assessee is a
company, fifty per cent., and

in the prescribed manner in
respect of the previous year re-
levant to the assessment year
(the amount calculated as afore-
said being hereafter, in this
section referred to as the rele-
vant amount of capital employed
during the previous year).

(2) The deduction specified in

sub-section (1) shall be
allowed in computing the otal
income in respect of: the
assessment year relevant to
the previous year in which
the industrial undertaking be-
gins to manufacture or pro-
duce articleg or 1o operate ils
cold storage plant or plants
or the ship is first brought into
use or the business of the
hotel starts functioning (such
assessment year being here-
after, in this section, referred
to as the initial assessment
year) and each of the four
assessment years immediately
succeeding the initia] assess-
ment year:

Provided that in the case of

(b) in the case of any other

assessee, fifty-five per cent,
of the aggregate of the sums spe-
cified in sub-section (2).".
(165)

an assessee, being a cooperative
society, the provisions of the sub-
section shal] have effect as if for
the words “four assessment years",
the words “six assessment years"
had been substituted.

(ii) Page 80, line 5, for fifty”,
substitute “forty”. (166)

(ili) Page 80, omit lines 16 to
20. (167)

(iv) Page 81, for lines 24 to 42,
substitute—

‘(reduced by the aggregate of the
deductions, if any, admissible to
the assessee under section 80H
and section 80 I) of so much of
the amount thereof as does not
exceed the amount calculated at
the rate of six per cent. per
annum on the capital employed
in the industrial undertaking
or ship or businesg of the hotel,
as the case may be, computed

(3) Where the amount of the pro-

fits and gains derived from
the industrial undertaking or
ship or business of the hotel,
as the case may be, included
in the total income (as com-
puted without applying the
provisions of section 64 and
before making any deduction
under Chapter VI A or section
280 O) in respect of the pre-
vious year relevant to an
assessment year commencing
on or after the Ist day of
April, 1967 (not being an
assessment year prior to the
initial assessment year or sub-
sequent to the fourth assess-
ment year as reckoned from
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the end of the initial assess-
ment year) falls short of the
relevant amount of capital
employed during the previous
year, the amount of such
short-fall, or, where there are
no such profits and gains, an
amount equa] to the relevant
amount of capital employed
during the previous year (such
amount, in either case, being
hereafter, in thig section, re-
ferred to as deficiency) shall
be carried forward and set off
against the profils and gains
referred to in sub-section (1)
[as computed after allowing
the deductions, if any, admis-
sible under section 80H, sec-
tion 801 and the said sub-
section (1)] in respect of the
previous year relevant to the
next following assessment
year and, if there are no such
profits and gains for that
assessment year, or where the
deficiency exceeds such profits
and gains, the whole or
balance of the deficiency, as
the case may be, shall be set
off against such profits and
gains for the nexi following
assessment year and it and so
far ag such deficiency cannot
be wholly so set off, it shail
be set off against such profits
and gains assessable for the
next following  assessment
yvear and so on:

Provided that—

(i) in no case shall the defci-
ency or any part thereof be
carried forward beyond the
seventh assessment year as
reckoned from the end of
the initial assessment year;

(ii) where there is more than
one deficiency and each such
deficiency relates to a diffe-
rent assessment year, the
deficiency which relates to
an earlier assessment year
shall be set off under this
sub-section before setting
off the deficiency in relation
to a later assessment year:
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Provided further that in the

caseé of an assessee being a 2o0-
operative society, the provisions of
this sub-section shall have effect
as if for the words “fourth assess-
ment year”, the words “sixth
assessment year” had been substi-
tuted,. (168)
(v) Page 82, omit lines 1 to 41,

(168)

(vi) Page 83, omit lines 1 to 16.
(170)

(vii) Page 86, line 26, for “60
per cent.”, substitute “85 per
cent,”, (171)

(viii) Page 90, line 14,—
for “forty” substitute
five"” (277)
(ix) Page 90, line 18—
for “sixty" substitute
five” (278)

(x) Page 90, line 27—

for “sixty"” substitute
five"”, (279)

(xi) Page 90, line 35—

for “sixty” substitute
five” (280)

The motion was adopted. .

Mr. Deputy-Speaker: Is there any
contradiction between the other am-
endments or shall I put them al]l to-
gether? (Interruptions,) Now, it is
time.

Shri Indrajit Gupta: I want to know
why he objects.

Mr, Deputy-Speaker: He has already
replied that taking into consideration
all the amendments he has made some
arrangements.

Shri Indrajit Gupta: When he is
specifically ruling out donations for
charitable institutions and funds
which are to the benefit of a particu-
lar religioug community or caste, does
he want domations to be given to any
institution or fund which is for some
particular family or a person or an
individual? That is my amendment.
I want that to be included.

“forty=

“gixty-

"!i.xt]"-

Ysixty-
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Shri Morarji Desai: It is not allow-
ed. '

Shri Indrajit Gupta: Why is it not
allowed,

Shri Himatsingka: My amendment

No. 153. The principle had already
been accepted yesterday.

Shri Morarji Desai: I had accepted
one amendment yesterday. Corres-
ponding to that another wil] have to
be accepted here., As the principle
had been accepted, I will have to move
an amendment in the third reading
to say that it has no retrospective
effect. Yesterday I accepted it imme-
diately. The implication was lost
sight of I do not want it should be
like that. This amendment is accept-
able with brackets at both ends"”

Mr. Deputy-Speaker: So, 153 is
accepted. I put it to the vote of the
House. The guestion is:

Page 88, line 22,—

after “building”, insert—
“(not being a building taken
on rent or lease)”. (153).

The motion was adopted.

Shri Indrajit Gupta: He says he will
move an amendment at the third
reading state. Now is the stage. How
can it be brought at the third reading
stage?

Shri Morarji Desai: It can be
brought only in the third reading
stage because in the second reading
stage, it had already been passed.

Mr. Deputy-Speaker: I shall put all
the other amendments to the vote of
the House.

All the other amendments were put
and megatived.

Mr. Deputy-Speaker: The question
is:

“That the Third schedule, as
. amended, stand part of the Bill"”

The motion was adopted,

The Third schedule. as amended, was
added to the Bill.
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Mr, Deputy-Speaker: There is one
amendment to clause 1 by Shri Dande-
ker. Is he moving it?

8hri N. Dandeker:
Page 1,—

I move:

after line 8, insert—

“Provided that all the provi-
siong in this Act relating to or
concerning amalgamation, amalga-
mating company or companies and
a{nalnmatad company or compa-

nies shall be deemed always to
have been in force” (17)

The admirable provisions relating ‘o
amalgamation and so on should be
deemed to have been in effect always.
The purpose is this, Many peoplc
who had bheen sensible enough to do
these things earlier, before thig law
was changed. with otherwise be pena-
lised, assuming this law was inlended
to benefit such people also. In my
opinion the various proposals emb-
died herein are mervely clarificatory.

If the Finance Minister aprees with
that, and if he suys that the geners!
attitude of the department will be to
proceed on those lines even in regard
to the amalgamations that have taken
place a year before or two years ago,
I shall gladly withdraw this amend-
ment,

Shri Morarji Desai: This amend-
ment cannot be accepted because no
retrogpective effect can be given to
them.

Mr, Deputy-Speaker: [ shall put the
amendment to the voice,

Amendment No. 17T was put and
negatived,

Mr. Deputy-Speaker: The question
is:
“That clause 1’ stand part of the
Bill”
The motion was adopted,
Clause 1 was odded to the Bili.

The Enacting Formula and the Title
were added to the Bill.
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Shri Morarji Desai: I beg to move:*

“That the Bill, as amended, be
passed”, with an amendment which
1 propose under rule 93(3).

that—

In clause 24(b) (iv)—

(a) for “inserted and shall
be deemed always to have
been inserted” substitute

“inserted at the end”;

(b) after “condition” ingert
“in clause”;

(c) omit “or hotel”. (276).
Shri H. N, Mukerjee (Calcutta North
East): Mr, Deputy-Speaker, Sir, we
are at the last stage of the budget
discussions, a dingdong, status quo
budget, presented by the Finance
Minister. 1 am ready to grant that
the Finance Minister is a capable
book-keeper but the Government of
which he is a Member is inept and
divided and unimaginative, and the
result is the kind of budget which
we sec from year to year, particular-
Iy in the year which is now under
review,

I have been trying to get a repre-
gentative picture of our economy and
it is such a dismal effort. 1 wish to
recall certain things which I imagine
the Finance Minister should bring
back to his mind. We have talked
ubout a self-reliant economy, but I
see in the budget no indication of
any effort that is likely to be made
in the direction of a self-reliant eco-
nomy. Food is the biggest headache;
I find from a guestion asked and ans-
Wered in this House on the 25th of
July that during the five months jm-
mediately before devaluation, the ex-
Penditure on cost and freight of
‘mported foodgrains was about Rs.
150.73 crores, and during the five
months after devaluation approxiate-
ly Rs. 260.14 crores, about Rs. 420
crores for 10 months’ purchase of
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foodgrains. And in this House we
discovered in the case of the Nagar-
junasagar dam and the demand for
its completion that if Rs. 20 crores
to Rs. 23 crores are spent as a high
priority measure, then an additional
production of six lakh tonnes of food-
grains can be obtained in the very
near future and yet the Government
has to think hard before it can pro=
ceed with firm determination in regard
to that kind of matter,

The Finance Minister is burdening
us with all kinds of imposts, but he
is not in a position, he can never be
in a position, to explain how it is that
today the total income-tax arrears at
the end of 1886-87 stand at Rs, 528.11
crores, And this kind of arrears ac-
cumulaling is symptomatic personal
cum political corruption because only
the other day, a question over Biju
Patnaik brought out the fact that the
total amount levied on Biju Patnalk
and his group was Rs. 1,11,93,787, of
which only a little over Rs. 19 lakhs
have been realised so far, From Mr.
Mundhra, we gol arrears recoverable,
more than Rs. 3 crores. From Mr.
Ram Ratan Gupta of Kanpur, a very
well-known personality, we wroie off
Rs. 30.41 ]akhs, and then of courre
the Government is proceeding against
him; it is not as if the Government
is very innocent in regard to . this
matter. and never knew the doings of
Ram Ratan Gupta and the like.

Demonetisation could be done, for
instance. I find that hundered rupee
notes circulate to the extent of 40°9
per cent of the total circulation. Why
is not demonetisation being done?
Why is not some kind of  austerity
practised in our country? Why is
the Government not setting an
example? Why are the Members
of Parliament not being asked to do
s0? In answer to Unstarred Question
6950 dated 2Tth July, I find that the
average annual expenditure on the
decoration, supply of furniture and
other maintenance works in respect
of the Ministers, residence is about.

*Amendment moved with the re-commendation of the President.
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Rs. 19,000 and for MPs. it 1s Rs. 1500
.a year., Why, in God's good earih,
-do we need to have to spend in this
kind of way? Why don't we set a
different kind of example? Why do
we merely talk about austerity? Our
‘peuple live in such miserable condi-
tions, according o Government's own
computation. I am quoting from a
paper supplied to us in the Consulta-
tive Committee attached to the Min-
1stry of Finance on 19th November,
1966, On the basis of Government's
calculation, a daily per ecapita income
of 26 paise works out for the bottom
4.3 million households of our country.
8:5 per cent of all rural households
‘have an income of 26 paise.

What are we going to do about it?
Why are we not trying to get a self-
.reliant economy? What has happened
to the Mudaliar Committee's report
in regard to the sphere in which fore-
ign capital would operate? What has
happened to the enquiry pro-
mised in regard to collaboration agree-
ments? 1 say, therefore, this budget
gives no indication of the effort that
this country could make, We have to
take a great leap forward. That ex-
pression might be anathema to the
‘people over there, because China has
use it, But there is an abyss before us
and we have to make an effort to
jump over it. We cannot do it in two
leaps. We cannot always believe in
the inevitability of the kind of gradu-
alness in which the Finance Minister
bel'eves. We have to make up our
mind. He talks about Sampkalpa
Shakti, as Dr. Lohia said; Let us have
this Samkalpa Shakti in regard to
the leap over the abyss, not in two
jumps, because that would be a dis-
aster, but in one jump. For that pur-
pose, we have to build our country.
To that matter, this budget makes no
contribution whatever. There is no
indication for the future. The only
indication that it gives is a dismal
and depressing indication, which is
why T am entirely sorry that this

JULY 28, 1967
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House is being constrained to have
to pass this Bill.

Shri Mohamed Imam  (Chitra-

durga): Sir, I am opposing this Fin-
ance Bill because it contains proposals
which are harmful and injurious to
the country and to the people. The
Finance Minister has been pleased to
announce some tax reductions in the
taxes on some items and he wants us
to feel that this is a magnanimous
gesture. I am reminded of the story
of a robber who looted everything
from a peasant leaving him penniless
and on the verge of starvation. The
next day, perhaps his conscience prick-
ked him and he went to the peasant
and paid him a rupee asking him to
have some coffee. Similarly, by
announcing these small reductions on
some items, the Finance Minister
seems to have conferred a great favour
on the nation. Nearly Rs. 100 crores
of extra burden will have to be borne
by the people. Formerly he an-
nounced taxes to the extent of Ras.
118 crores. Now he has reduced it
by Rs. 13 crores. Still, the people
have to pay through their nose ano-
ther Rs. 100 crores. This is the first
year of the plan. For more years
are still there. We do not know what
the future has in store for us.

The Finance Minister is veyy
particular to hold the price-line. He
says, he wants to bring down inflation
But the immedia‘~ effect of his taxes
is this. Firstlv, it will cause an op-
pressive burden on the people; second-
ly, it will increase taxation which
is already sapping the b'ood of the
people; thirdly, it will lead to econo-
mic stagnation and fourthly, per-
haps it will breed corruption.

15 hrs,

Sir, this infla‘ion, which has been
admitted, has become enemy WNo. 1
of the people. It is sapping the
blood of the people. Still all these
financial measures will aim gt nothing
but increasing inflation. It is admit-
ted that the main causes of intiatiom
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are four: more taxation, more ex-
penditure, more borrowings and de-
ficit  financing. These, coupled
with the taxation measures are bound
to increase inflation so that the peo-
ple will have a hard time to face.

I submit, Sir, the Finance Minister
has got a great responsibility. He
.'owes a responsibility not only to
the Government, but he owes a res-
ponsibility to the people also. He
must see that their interests are ade-
quately protected. He must see that
they lead a decent life. He must en-
sure a minimum standard of com-
for.able life to them. On the other
hand, if in the name of the plan or
by indulging in reckless expenditure
he goes on taxing the people every
year to this extemt, then I must say
that the future is very gloomy. He
has got a great responsibility and
that responsibility must be discharg-
ed. Sir, Finance Ministers have come
and Finance Ministers have gone.
There have been nearly a dozen Fin-
ance Ministers,. What have been
iheir functions. Their function has
been nothing but to indulge in levy-
ing extra taxes. They have no other
solution for the country's problem.
They have no other golution to manage
the financial affairs of the country.
That is their annual function, to tax
and to tax, which fusetin can be
srried on not by Shri Morarji De
who is a grea! statesman but by any
ordinary man. 1 submit, Sir, the time
has come when the Finance Minister
has to exercise his discretion. We
are in a tapgle, we are in a quandary,
we are in a vacuum. The country
is facing a grave situation. He alone
can take the country out of it. He
is a great statesman, a man of courage
and determination. He knows how
to extricate the eountry, how to ex-
tricate the people from this plight.

In the first place, he must exer-
cise the utmost economy. He has
said, as the Chairman of the Adminis-

‘trative Reforms Commission, that

1638 (Ai)LS—10.
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there is need to effect economy. He
has admitted that our government
departments are over-staffed. Each
Ministry has got an army of officials.
Each Ministry, each department has
got thousands and thousands of offi-
cers. There are many superfluous
men, many superfluous departments,
who have become tax consumers as
against tax-payers, He must exercise
the utmost economy and let him
commence his economy by reducing
the number of ministers by at least
fifty per cent.

These are grave times. The coun-
try is passing through very hard
times. the Prime Minisier and the
Finance Minister must devote their
entire attention to solve this problem
instead of devoting their time and
energy for party work and organisa-
tional work. They must find out
how to extricate and relieve the
people from this position, instead of
being engaged in finding out how to
stabilies the Congress Ministry or how
to remove or topple down & non-
Congresg Ministry. Finally, I submit,
they must place the country above
the party and not the party above
the country.

Mr, Deputy-Speaker: Shri Kanwar
Lal Gupta

Shri K. Narayana Rao
On a point of order, Sir.

(Bobbili):

Mr, Deputy-Speaker: On what?

Shri K. Narayana Rao: About the
business. We have omitted to put to
vote the declaration occurring im-
medistely afier clause 47 on page 41
of the Bill, After putting clause 47
to the vote we have Immediately
jumped to the First Schedule and
have missed the declaration. It is &
very important declaration and its
omission has a loj of legal consequen-
ces.

$hl Kanwar Lal Gupta: How can
you take it up new? )



15623 Finance (No. 2)
Mr. Deputy-Speaker: It is not a
part of the Act.

Shri K, Narayana Rao: I will ex-
plain it. The declaration reads:

“It is hereby declared that it is
expedient in the public interest
that the provisions of clauses 38,
40 and 41 of this Bill shall have
immediate effect under the Pro-
visional Collection of Taxes Act,
193L."

These relate to the customs and ex-
cise duties. The implication of this
[T .

Mr, Deputy-Speaker: You are mak-
ing mistake. This declaration appears
before the First Schedule, It is not
part of the Bill. It is a declaration;
therefore, it was not put to vote,

Shri K. Narayans Rao: It is g part
of the Bill and unless it becomes a
part of the Act it cannot become
effective. Under the 1931 Act a pro-
vision is made that a declaration shall
be entered into the Bill. What is the
meaning of this declaration which is
immediately after the introduction of
the Bill? It means that clauses 38,
40 and 41 will be deemed to be law
from the 26th May. The Bill was in-
troduced on the 25th May. The im-
pact and the significance of this dec-
laration is that these excise duty pro-
visions will be deemed to be law from
the 26th May and they will have a
temporary effect. That is the reason
why it is called provisional. Their
validity is confined unless you carry
them through this Bill into the Act
and they will cease to be ineffective
after 75 days. It automatically ceases
to operate after 75 days. That is why
a declaration is to be inserted in the
Bill. That is very clear from the Act.
So, my submission is that it forms
part of the Bill and must be adopted
by the House; otherwise there will be
some legal consequences. I hope this
raatter will be looked into. :

JULY 28, 1967
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8hrl Morarji Desai: It is to be
adopted.

Mr. Deputy-Speaker: It does not

form part of a clause. It is just =
declaration.
Shri Morarjl Desai: It is below:

clause 47; it is a part of clause 47.

Mr. Deputy-Speaker: No; it is not
a part of clause 47,

Shri Morarji Desal: Then it has to
be passed.

Shri Shri Chand Goel: It is a part
of the Bill in so far as it deals with.
clauses 38, 40 and 41. The declara-
tion is not a part of the Schedule,

Mr. Deputy-Speaker: If it is g part
of clause 47, it was put to vote, His
contention is that it ought to have
been put to vote separately. 1 have:
put clause 47 to vote and it was car-
ried.

Shri K, Narayang Rao: It hag rele-
vancy to the commencement of the
cfiect of the provision, Normally
every provision is prospective, that
is, after it receives the assent of the
President it comes into effect. Clause
2 which relates to direct taxes will
be given effect to from 1st April,
1967, that is, with retrospective
effect. Similarly, in the case of in-
direct taxeg the operative date is 26th
May, 1967. That is the reason why it
must form part of the Bill and it
must be adopted. Not only on this
basis it should be adopted but even
if this particular Act of 1931 may be
examined . . .

Mr. Deputy-Speaker: I have noted
it and at a later stage the Finance
Minister will clarify the position, I
will put it along with the other amend_
ment that is there. I thought, it was
covered- by .clause 47. But your con-
tention is that it is a separate decla-
ration. It is no! numbered at all. We
will put it 4o.vote,
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(The bell was rung)

Non-Congress Members have been
given so much time. We should not
be discriminated against.

Mr. Deputy-Speaker: I am only say-
ing that he should be brief because
we have got to finish it quickly,
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Shri Morarji Desal: I would first
deal with the objection raised in re-



563_

_gard to the declaration not being

passed. My hon. friend had pointed
out that this declaration had to be
passed and if it was not passed it
‘would be & great omission. This dec-
‘laration is meant to apply so long as
‘the Bill is not enacted into law. The
-declaration only says:

“It is hereby declared that it is
expedient in the public interest
that the provisions of clauses 38,
40 and 41 of this Bill shall have
immediate effect under the Pro-
visional Collection of Taxes Akt
1931.",

It is for that purpose that this dec-
laration is made. The declaration
ceases to be of any use the moment
this Bill becomes an Act, because
then this Bill would come into effect,
and it is said in clause 1 (2) that:

Save as otherwise provided in
this Act, sections 2 to 36 and 44 to
468 shall be deemed to have come
into force on the 1st day of April,
1967.".

Therefore, it is not necessary to put
this declaration to vote, This is what
is done every year and I would beg
of my hon. friend to see that this is
the meaning of this declaration. It
was meant to be applicable so long as
the Bill is not passed, that is for the
first 75 days which remain until the
Bill becomes an Act.

Hon. Members have expressed dis-
satisfaction with the pace of progress
in the country, I am also dissatisfied,
equally if not more. I should like to
see this country full of milk and
honey as soon as it is possible to do
s0, even tomorrow, nay even this
very moment. If wishes were horses,
everybody would have ridden them.
But unfortunately, they do not be-
-come horses.

Then they wil] say ‘this is not our
responsibility’. I would request my
hon. friends to take the Budget and
give me an agreed solution that this
will be the revenue and this will be
‘the expenditure. I will accept it
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without any hesitation. It is not pos-
sible to come to any agreement in all

these matters,. That is natural
because different views are held,
different ideclogies are adhered to

and different perceptions are there,
To make a suggestion is very easy,
but to find a solution js very difficuit.
But we have got to find a solution.
I do agree. We have got to see that
we progress at a much greater rate
than what we are doing. All this I
agree to,

It is certainly ‘true that this parti-
cular budget does give any immediate
solution for raising the development
1ate. There I agree But when one
ig in a difficult condition, it is neces-
sury for one to even stand still rather
than fall down. We have got to save
ourselves from that position. I think
that js the purpose which this Bill is
serving today so that we can leap
forward. Before you get up, how can
you leap forward? You cannot leap
forwarg lying down. That is where
the whole condition becomes difficult.

An Hon. Member: After 20 years
this position?

Shri Morarji Desal: 20 years is not
a long period in a nation which, was
going down for centuries, It was a
very difficult condition which we
inherited from the Britishers. That
is forgotten by my hon. friend. It
wan happen. I have seen many other
countries. 1 have no doubt that com-
pared to the progress Russia hag made
in 50 years we will in the next 30
y»ars make far more progress—I have
no doubt in my mind about that, But
the first few years which go into
foundation are always difficult. One
does not see the progress actually
made when the foundation is laid.

My hon. friend wants Gandak, I
want Gandak. I want all the irriga-
tion schemes. But how am I to find
the money? That is the question be-
fore me. The moment I try to find
the money, everybody finds difficulty.
Even my hon, friend will find the

dificulty.
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Shri H. N. Mukerjee: If you could
pay Rs. 1100 per tonne for foreign
imported foodgrains, could you not go
ahead with the Nagarjunasagar dam
and do with our own foodgrains pro-

duced in the country at much lesser
cvost?

Shri Morarji Desai: But immedia-
tely I have got to import.

Shri H, N. Mukerjee: Give it first
priority.

Shri Morarjl Desai: Nagarjunasagar
will produce when it is completed. If
I give the money, it can be completed
bifore next year. But what am I to
for this year?

Shri H. N. Mukerjee: Start the job.

Shri Morarji Desai: It is started.
Nagarjunasagar Plan was for Rs. 75
crores, That was how it was first
introduced. But it is raised to Rs 173
trores or something like that. But
we have pald even much more: upto

now we have spent much more thin
Rs. 75 crores.

o WAT AT R : W9 A( ATLAT,
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Shri Morarji Desal: As regards
Pakistan, reference was made the
other day to how much money they
got from outside. Even Taiwan has
-got money poured into it. I do not
want development at that rate, I am
one with my hon, friends when they
say that we should be independent in
these things as soon as we can. But
we have got to work for it If we
have got to work for it, may I request
‘my hon. friends not to make people
expect that they should earn more
salaries with less work? This is
what is being done everyday.

‘Shri H. N. Mukerjee: Remove the
disparties, do it.

'Shri Bal Raj Madhok: You have
creatéd a ¢limate in this country of
tale and 'no work This climate has
been created by the ruling party.
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Shri Morarji Desal: It is not done
‘by the ruling party. It is created
more by some of the opposition
parties, who are also supported by

‘my hon. friend, It is not that they are

not to blame in this way. We are all
to blame in this way. I do not say 1
have no blame. I have certainly
some blame, but there is blame every-
where, you cannot say that there is
ro blame everywhere. If we accept
that and consider that, and pool our
trains and our energies together, we
will certainly have a leap forward
even better than what my hon, friend
$1ys.

Mr, Deputy-Speaker: A point of
order was raised by Mr. Narayana
ftao, but after the Finance Minister's
explanation, I hold that it was not
necessary to put it to vote, because it
was declation for the period till it is
passed.,

Shri Narayana Rao: I do not want
to enter an argument, but I am not
satisfied.

Mr, Deputy-Speaker: The question
is:

In clause 24(b) (iv)—

(a) for “inserted and shall be
deemed always to have beemn
inserted”.
substitute

“inserted at the end”;

(b) after “condition” Cinsert “in
clause™;
(¢) omit “or hotel”. (278)

The motion was adopted.

o 17T www  (Twoud)
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Mz, Deputy-Speaker: The question
is:
“That the ﬁln.‘ as amended, be
passed”.
Lok -Sadha- divitled:
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Ahmed, Shri F. A
Babunath Singh, Shri
Barua, Shri Bedabrata
Barupal, Shri P. L.
Bhandare, Shri R. D.
Bhargava, Shri B. N.
Bhattacharyya, Shri
C K
Bhola Nath, Shri
Bist, Shri J, B, S.
Bohra, Shri Onkarlal
Chanda, Shri Ani] K.
Chandrika Prasad, Shri

Chatterji, Shri Krishna
Kumar
Chaturvedi, Shri R. L.

Chavan, Shri D. R.
Chavan, Shri ¥ B.
Choudhury, Shri J. K.
Desai, Shri Morarji
Deshmukh, Shri K. G.

Deshmukh, Shri Shivaji-
rao S.

Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Ering, Shri D.

Gandhi, Shrimati Indira
QGanesh, Shri K. R.
Ganga Devi, Shrimati
-Gavit, 8hri Tukaram
Ghosh, Bhri Parimal
/Girja Kumari, Shrimati
.Govind Das, Dr.

Hari Krishna, Shri
Hazarika, Shri J. N.
Hem Raj, Shri
"Himatsingka, Shri

"Iqbal Singh, Shri
Jadhav, -Shri Tulshidas

< Jagiiwan Ram, Shri
- Jamir, Shri 8. C.
Kamala Kumari, Kumar
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AYES
[15.37 hrs

Karan Singh, Dr,
Katham, shri B, N.
Kedaria, Shri C. M.
Khanna, Shri P. K
Kotoki, Shri Liladhar
Krishna, Shri M. R.
Kureel, Shri B. N,

Lakshmikanthamma,
Shrimati

Laskar, Shri N. R.

Mahadeva Prasad, Dr,

Mahida, Shri Narendra:
Singh

Malhotra, Shri Inder J.

Mandal, Shri Yamuna
Prasad

Masuria Din, Shri
Menon, Shri Govinda
Mirza, Shri Bakar All
Mrityunjay Prasad, Shri
Mudrika Singh, Shri
Nageshwar, Shri
Pahadia, Shri )

Panigrahi, Shri Chinta-
manj

Pant, Shri K. C.

Packai Haokip, Shri
Parmar, Shri Bhaljibhais
Patel, S8hri N, N,

Patil, Shri S, D,
Pramanik, Shri J. N,
Prasad, Shri ¥, A,
Qureshi, Shri Shafi
Radhabai, Shrimati B.
Raj Deo Singh, Shri
Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Kishan, Shri

Ram Sewak, Shri

Ram Subhag Singh, Dr.

Rammhekhar Prasad:
Singh, Shri
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Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala

Rohatgi, Shrimati
Sushila

Roy, Shri Bishwanath
Sadhu Ram, Shri
Saha, Dr. S. K.
Saigal, Shri A. S,
Saleem, Shri M. Y.

Sambasivam, Shri
Sanghi, Shri N. K,
Sankata Prasad, Dr.
Sen, Shri Dwaipayan
Sethuramae, Shri N.
Shah, Shrimati Jayaben
Shambhu Nath, Shri
Sharma, Shri M, R,

NOES

Abraham, Shri K. M.
Adichan, Shri P, C.
Amin, Shri R. K.
Amin, Shri Ramchan-
dra J.
Anbazhagan, Shri
Anbuchezhjan, Shri
Banerjee, Shri S M.
Bhadoria, Shri Arjun
Singh
Bhagaban Das, Shri
Chakrapani, Shri C. K.
Chatterjee, Shri H. P.
Chatterjee, Shri N. C.
Dandeker, Shri N.
Dar, Shri Abdul Ghani
Deiveekan, Shri
Deo, Shri P. K.
Devgun, Shri Hardayal
Goel, Shri Shri Chand
Gopalan, Shri A. K.

Gopalan, Shrimati Su-
seela
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Sheo Narain, Shri
Sher Singh, Shri
Shinde, Shri Annasahib

Shiv Chandika Prasad,
Shri

Siddayya, Shri

Singh, Shri D. N.

Sinha, Shri Satya Nara-
¥an

Solanki, Shri S. M.

Sonar, Dr. A G.

Supakar, Shri Sradha-
kar

Surendra Pal Singh,
Shri

Swaran Singh, Shri
Tamaskar, Shri
Tiwary, Shri D. N.

Ulaka, Shri Ramachan-
dra

Verma, Shri Balgovind
Yadab, Shri N. P,

Gowder, Shri Nanga
Guptla, Shri Indrajit
Gupta, Shri Kanwar
Lal
Haldar, Shri K.
Janardhanan, Shri C.
Jha, Shri Shiva Chan-
dra
Joshi, Shri S, M.
Kalita, Shri Dhireswar
Kandappan, Shri S.
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri Zulfiquar
Ali
Kothari, Shri S. S.
Koushik, Shri K. M,
Krishnamoorthi, Shri V.
¥undu, Shri S.
Madhok, Shri Bal Raj
Majhi, Shri M

Mangalathumadom, Shri
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Mayavan, Shri
Meghachandra, Shri M,

Menon, Shri Vishwa-
natha

Mohamed Imam, Shri

Molahu Prasad, Shri

Mukerjee, Shri H. N.

Muthusami, Shri C.

Naik, Shri R. V,

Nair, Shri Vasudevan

Nayar, Shri K. K

Patel, Shri J. H.

Patil, Shri N. R,

Rajaram, Shri

Ramamoorthy, Shri P.

Ramamurti, Shri P,

Ranga, Shri

Ray, Shri Rabi

Satya
Shri

Sen, Dr. Ranen

Narain Singh,

Mr. Deputy-Speaker:
‘of the division is:

114; Noes* 75.
The motion was adopted,

The result

Ayes:

15.39 hrs.

COMMITTEE ON PRIVATE MEM-
‘BERS' BILLS AND RESOLUTIONS
TeNTE RzPORT

Mr. Deputy-Speaker: We take

Private member's business.
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Wage Freeze
Policy (Res.)
Sequeira, Shri
Sharda Nand, Shri
Sharma, Shrj
Shanker
Sharma, Shri N. S.
Sharma, Shri Yogendra
Shastri, Shri Ramavatar
Shastri, Shri Raghuvir
Singh
Shastri,
Kumar
Shivappa, Shri N.
Somani, Shri N. K.

Somasundaram,

S. D.
Sreedharan, Shri A.
Thakur, Shri P. R,
Umanath, Shri

Vajpayee, Shri A B,
Viswambharan, Shri P.
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Shri Shiv

Shri

Mr.
tion 1is:

Deputy-Speaker: The ques-

“That this House agrees with
the Tenth Report of the Comn-
mittee on Private Members' Bills
and Resoultions presented to the
House on the 25th July, 1067

The motion was adopted.

1540 hrs.

RESOLUTION RE. WAGE PREEZE
POLICY

Mr. Deputy-SBpeaker: Shri K.
Ramani may now move his resolution

Shri C. K, Chakrapani
Sir, 1 am moving it.

(Ponnani):

. ®Noes: The name of one Member cuuld not be recorded,



